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ORDERS ON INTERIM RELIEF

Uq have heardd the learned counsel for both

sidds on intorim relief.

2. Tho applicant has prayed for issue of. a

direction to the respondents to open the sealed

cover uharein ths recommfflndations of the raviou

DPC held in 1990 to review the minutes of the

DPC held in September 1987 in regard to the suitability

of tha applicant for grant of selection grade havo

been kept and in case ha has;,been:.foundr fit: by; the

DPC to give effect to the same and grant selection

grade to the applicant forthwith.

3. The learned counsel for the applicant stated

that the applicant had already been granted selection

grade in the old scale with effect from 1.9.86

and ho was to be granted selection grade with

effect from 1.1.86 in ths revised scalo recommended

by the Fourth Pay Commission. The respondents had

held a review DPC in Oune 1990 to review the findings

of the DPC held in 1986. The parposo of the reviow
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OPC uas to 380 uhothor tho officot considorod

by tha oarlior DPC oculd ba gi.on non-fonctional
grado aoon froio tho data prior to 1 .9.1986. Hooouor.
in tto case or tho appiitant, tho fiodinga of tho
rovieu OPC yore kopt in sealed cover bocauso

Vigilanoo cloaranca uas not granted to the applioant.

4. This is opposed by tho learnod counsel for
the respondents on the ground that tho findings

■b" nould not bo implotnontsd till tho applicant
got the vigilance clearanoo. . In his caso, tto vigilance
claarancQ uas not granted.

5. It is yell sottlad that promotion cannot bo
dsnisd on the ground of non-oiearanco ^vioilanco
nOTs Uhan there is no actual chargsshsst'^ against
tho official. In this caso, tho chargashoot uas
issued much later ori 16.2.1988.

6. """ Pf this, uo direct the rospondsnts,
interim measure, to open tho sealed oovsr

uherein tho recommendations of tho DPC hold in 1990
i  in oass the DPC has found tho

applicant suitable for promotion to ttie selection
grade, tha same shall ba given affect to.
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